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{, Charti Lal Goel, Chairman of Rules Committee, having been
authorised by the Committee to present this Report on their
behalf, do present this report.

While proposing additions, amendments and modifications to
the rules, the Committee did consult and refer to the rules and
practice obtaining in other State Legislatures as well as
Parliament. The task of framing the rules for the new Assembly
of Delhi was certainly of great importance besides being time
consuming and demanding in nature. It is, therefore, with a sense

of satisfaction and fulfilment that [ present this report.

The Committee was constituted on 1 April, 1994 and it held
16 sittings.

Section 33 (1) of the Government of National Capital
Territory of Delhi Act, 1991, empowers the Legislative Assembly
to make rules for regulating its procedure and conduct of
business. Section 33 (2) provides that until these rules are
framed, the rules of procedure and standing orders with respect
+o the Legislative Assembly of the State of Uttar Pradesh shall
have effect in relation to Legislative Assembly, with such
modifications and adaptations as may be made by the Legislative
Assembly. The rules now proposed by the Rules Committee, if
adopted by the House, would replace the U.P. Assembly Rules
extended to Delhi Vidhan Sabha.

In India, while the broad contents and contours of the
rules of procedure and standing orders of Parliament and State
Legislatures are generally similar, each legislature, however,
has made certain innovations, variations and modifications of
its own, based on the prevalent conditions and the working
experience. Accordingly, the Rules Committee has recommended
certain alterations, additions, modifications and innovations -
some major and some subsidiary in nature - at a number of places
without disturbing the original edifice of the U.P. Assembly
Rules. In recommending these changes, the Committee was guided
also by the practical experience of the working of the
Legislative Assembly during the last three years, the practice
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obtaining in Parliament and State Legislatures and its own
accumulated ~ experience, wisdom and Prevalent local conditions.

The U.P. Assembly Rules as made effective for Delhi Assembly
after modifications and adaptations were 273 in number. Now the
number has gone upto 301. This increase in the number of Rules
has been necessitated because the Committee has tried to bring
within thEF :ﬂbm ‘s‘ggislative scrutiny, certain aspects of the
functioning/which were hitherto not within its purview. For
instance, the recommendation to have a House Committee on
Government Undertakings will enable the Committee to examine the
working of the Undertakings of Delhi Government  such as Delhi
State Civil Supplies Corporation (DSCSC), Delhi Tourism &
Transportation Development Corporation (DTETDC), Delhi Scheduled
Castes Financial Development Corporation (DSFDC), etc.

For looking after the welfare of Other Backward Classes,
the scope of the existing Committee on the Welfare of Scheduled
Castes and Scheduled Tribes has been widened to encompass OBCs
as well. Similarly, it has been felt that if Delhi is to remain
a place worth living and the proud capital of world's largest
democracy, its environmental problems which are assuming alarming
proportions, will have to be assigned top priority. Hence the
recommendations for constitution of a Committee on Enviromment
to study the environmental problems and to suggest measures for

their prevention and control.

Though it is the fundamental responsibility of any
Government to look after the welfare of each and every section
of the society, the women and children in particular who
altogéther constitute ﬁearly one-third of Delhi's population,
obviously deserve more attention. In a country like India where
on account of past history and socio-economic and cultural
factors, the problems in this section of the society are more
glaring, it is the duty of the State to ensure their alround

<)
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development and upliftment. A new Committee on Women and Child
Welfare has, therefore, been proposed with a view to suggest
measures for rehabilitation of unmarried and deserted mothers,
welfare of disorganised groups of women, and examine the
functioning of Orphanages, Poor Homes, Nari Niketan, Child
Welfare Homes, Asylums etc. where women and children are generally
admitted ard also to suggest ard report measures for

empowerment of the womer.

Another new Committec - an innovation of Delhi Assembly -
is the Committee on Appeals (Nivedan). Its scope is somewhat
different from the existing Committee on Petitionms. This
Committee provides yet another forum to the members of the
Assembly to present to the House, with the permission of the
Speaker, appeals on matters of general public interest within the
jurisdiction of the Government. Such appeals, however, can be

presented only during the period when the House is in session.

The salient features of some of the important deviations,
changes, additions and alterations and innovations proposed by
the Rules Committee are as under:-

(i) ‘'Leader of the House’ had not been defined earlier.
The definition of the term has now been incorporated
in the proposed rules.

(ii) It has been proposed that the session shall commence
with the playing of National Song 'Vande Matram' and
adjourned sine die with the playing of National Anthem
* Jan Gan Man ‘.

(iii) Minister's  right to reply to discussion has been
incorporated.
(iv) A question may not be admissible if it relates to more

than one department' or matters within the jurisdiction
of Speaker.

(v) Advance publicity of answers to questions has been

prohibited.

(vi) Notices of Call  Attention, Adjournment Motion and




(vii)

(viii)

(ix)

(x)

(xi)

(xii)

L]
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No Confidence Motions must be given.three hours

before the commencement of the sitting. %

Period of notice of Resolutions has been raised from
10 to 15 days with a view to enable the Government
to make up their mind as to their stand on the
Resolution. No Resolution reflecting upon the
conduct of Lieutenant Governor is to be admissible.
farlier 5 Private Member Resolutions could be put
in the List of Business on a given Friday. Now aﬁwﬁng_m;;
number has been reduced to 3 since the expgg%g&g;g
has shown that the House is never able to take up ..
on any Friday more than three Resolutions and the E

remaining two Resolutions used to get lapsed.

It has been made obligatory on the part of the
Minister to inform the House about the status of
Resolutions passed by the llouse from time to time.

When a Private Member gives notice of a Bill, the
same is to be passed on to the Minister for obfﬂtﬁhﬁg;;ﬁﬁa
the recommendations and sanction of the Lieutenant L
Governor. The Minister is required to convey Lo
the Secretariat the order of Licutenant Governor

granting or withholding the sanction or

recommendation, :
. e -"*v-

A Minister is required to give a 7 days notice to

Secretariat for introducing a Bill.

It has been made compulsory for the Minister that

while introducing a Bill to replace an ordinance

issued earlier, he should explain the situation under

which the ordinance was promulgated,

The following new Committees are proposed to be

constituted under the new Rules:-

(i) Committee on Government Undertakings. b

(ii) Committee on Women and Child Welfare.
iii) Committee on Environment.

(iv) Committee on Appeals,
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( x1i%3 Besides, the scope of Committee
DL Petitions has been widened

1]

now even a petition from an

e It Is5 of genparal

blic interest, can be

(xiw The scope of Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes has also been

d d

to Jinclude Other Backward

(xv) Ministers have been conferred
the right to Iintervene at any

stage of the debate.

The Report considered and adopted by the

Committee at its meeting held on gl2th August, 1997
The Committee” authorised Shri Jag Paresh dra and
in. . Aks absence Shri Satish Chandra Chandelwal to
bpresent the Report on their behalf.

The Committee deliberated the merits and
demerits of proposed additions, alterations,

modifications, etc. in a+ free and frank manner and
members candidly expressed their points of. view and
opinions - . Sometimes at variance with each other.

However, the final recommendations made were unanimous.

Shri Alck Kumar, Shri Mewa Ram Arya, Dr. Harsh
,ﬁardhan, Shri Parvez Hashmi and Shri Shoaib Igbal, who
Vwere Members of the Committee during 1994-95 and -1995-
96 also made important contributions in framing these

rules.

T

The Committee cannot help placing on record its
appreciation of the valuable services rendered by the
Officers of the Assembly Secretariat, notably Shri 'P.N.

Gupta, Seceretary, Shri S.K. Sharma, Joint Secretary,



'and .advice to the committee in framing

i

‘Shri P.C.- Agarwal, peputy Secretary and - SArE .. S.KS
srivastava, Committee officer, for necessary assistance

and finalising’
these rules.

.

o
CHARTI LAL GOEL,
CHAIRMAN, RULES COMMITTEE
AND
SPEAKER, DELHI LEGISLATIVE ASSEKNBLY

AUGUST, 1997.




